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GENTi^ Ti-iC3 JABiU«PUR BENGH^ Jfto/il^iPUR

OrjLcanal Application No.^ 668 of 2QQ3

Jabalpur, this the 5th day of December, 20 0 3

Hon'ble SlTTi H^. Sin^i, Ghairman
Hon'ble Shri G, Dhanthcppa, Judicial Member

Madhur Mathur, S/o, Ganesh Prasad
Mathur, Aged about 28 years, Occupation-
Branch Post Master, Post Office Hangrol,
Tehsii Sabalgarh, District Morena M,P,
lyo Village and Post Man giro 1, 3 aba 1 gar h.
District Morena (M»?,) , Applicant

(By ̂ vocate - Ki, Malti Dadariya)

Versus

1, Union of India, Through s Secretary,
Ministry of Post and Telegraph,
Sanchar Bhav/an, New Delhi,

2, Post Master General, Indore
Region, Indore,

3, Superintendent of Post Offices,
Ghambal Division, Morena District,
Morena (M,P,),

4, ifejendra Prasad Sharraa, Net/ly
appointed BPM, Mangrol,
Sabaigarh, Morena (i-i,P,) , i<espondents

(By Advocate Snri K,N, Petliia for official respondents)

ORDER (Oral)

By G. Shanthapoa. Judicial Menber -

main
The applicant has sought the following/reliefs ;

'Ui) That, the order passed by respondent No, 3
(j-npugned order of ̂ nnexure A dated 15,09•0 3) vide
no, A-30V^iangrol/Gh-V0 3-0V^'lorena be quashed
directing the respondents to make the selection on
the basis of the material enclosed by the candidates
^longwith their application form on the date on which
the application jbrmS were submitted,

(ii) Further the respondents No, 1 to 3 may
kindly be carected to issue tlie order of appointment
in rcivour ox. the 'applicant as tlie applicant is the
only meritorious candidate amongst all applied for tie
post of Branch Post Master, Hancrol.



J'

* 2 *

(iii) While tnaldng the appointment, the respon
dents be further directed to give due v/ei^tage to
the long eKperience of the petitioner on the post oi
2xtra D^artment Branch Post Master since 1999 till
date.

^(iv) ĥe appointment of the applicant may kindly
be treated v/.e.f, 15,09.2003 along x^^ith all conse
quential benefits like -arrears of salary etc."

2. The official respondents have issued notification to

fill up tne post of Extra D^artmental Branch Postmaster,

Post Mangrol, According to the notification dated

20 .12 . 20 0 0, the last date in respect of the roi^eipt of the

application was 20.01.2001 vide Annexure rt—8 . According to

the said notification nine applications v;ere received

including the applicant and the respondent No. 4, Under the

said notification certain documents are to be enclosed

including tne oDCumoits relating to the independent source

of income and also the landed properties , The case of the

applicant is that the respondent No. 4 and the applicant

had submitted the application well in time enclosing the

necessary documents, but the respondsit Wo. 4 did not

produced the certificate regarding independent source of

income ai:id the iranovaole property, i^fter scrutiny of tte

documents tlie respondents had issued a letter to all the
candidates to submit their certificate regarding landed

property. Accordingly the candidates v/ho had submitted

their applications, have submitted fresh certificates

aS per the letter issued by the respondents.

3. The case of the applicant is that the official

respondents are not suppossed to receive the additional

documents sdosequent to the last date of the application.

Admittedly the respondent No. 4 has submitted his certifica.

>1/
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te regarding the ifntaovitolo propertvi Hence the candidotui'"e

of the respondent Ho. 4 shall be rejected. In the mecoiv/hile

the applic ̂ it is qualified under the said notification and

he has to be selected.

4. Per contra the respondents have filed a detailed

reply and also the application of Uie applic ent alongv/ith

the docuraents and also application of the i-espondent No. 4

alongv/ith the documeiits. The^y have also produced the raerit

list i-iiine^cur'e Iwl alongv/ith the particulars of each and

every caned.date. *^001-01119 to Hiintscure the coluKui 13

shov/a about -tiie inoividual property of each and every

candidate. The applications were received well in tiroe.TiQE
Js no condition in the notification, that, the doc umait will
not be entertained subsequent to the last date of receipt of
■the application.
5. The respondents submitted that since the applicant is
not qualified the respondent No. 4 v/lio has submitted the

certificate regarding iratnovable property has been selec

ted. According to the merii^the respondeiit No. 4 is the

meritorrou».> candrciate wsio scored and uhe apolicant

scored 45%. Hence che applicant is not qualified. Nven if

the respondent No. 4 is not qualrfied the another person

W110 rs at serial No, 7 one Slriri Ivamlesh liimar Sharma vHx)

has scored 5 5% is above the applicant, since the said nesct

merit candidate Sliri itimlash Irmar Sharma is not a party in
tiiis proceeding, v;e are not tal-fLng his canuid.ature.

6. The dispute in this case is that acceptinc "che
documenos subsecyaent to 2Cth January, 200I in pursuance to
the noui^icdtion at Hnne>iui-e ^^-8 is not proper. Hence v/e
round uha-c there is no misfaj^e in the selection process.
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7. Accordingly, tlie respondents are airected to

scrutiny each ana every cendd-datuz^s urtieari^he said notificatj

on and those who hag submitted the documents and those v/ho

have complied the conditions of tiia notification as on

20 .01.2001, shall be considered and ruerit list has to be

pr^^ared. ̂ cording to the raerit the respondents shall

appoint the merit candidate for the post of SDBPM, Post

Office Mancrcl, Till the said selection process is conple-
presently

ted the person v/ho is/worldng on the said post i.e.

respondent ho._4 v/ili continue to v/ork on the post. The
-'^strict in accordance v/ith the notification ̂

respondents shall corrplete the selection proce^s^withirra

•  - ^period Oi. two months from the date of receipt of copy of

this order,

S, In viev/ or the above observation the said Original

Application is disposed of. No costs.

Jullicial keittoGT -jice Chairmai
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